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]The Deputy Chairman[
ter js over. Please take your seat. I will
. be obliged. Mr, Chairman said that is not
a motion which is bemg discussed in the
"House, So, there is no point of order. He
will consider the mater. Afterwards if
there is a motion or if there is anything,
you can raise a point of order, But not
now. , T PP P

Mr, Sukh Ram.

.WAREHOUSING _ CORPORATIONS
(AMENDMENT) BILL, 1988

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL

SUPPLIES (SHRI SUKH RAMY: Ma-

dam, I beg to move:

“That the following. amendm~nts

mads by the Lok Sabha in the Ware-
housing  Corporations (Amendment)
Bill, 1988, be takep into consideration
namefy— . .

Enacting Formula
» 1. That at page 1, line i,—

for “Thirty-ninth* substitute “for-
tieth” oo ‘

Clause 1 _
2. That at page: 1,'line 4; -
for “1988” substitute ‘1989~

The question was put and. the motion
was adopted,

. "SHRI SUKH RAM: I beg to move:

“That the amendments made’by the
Lok 8abha in the Bill be agreed to”

The question was pmI and the mot;on
was adopted. - -

e

RESOLUTION . RE. CONTINUANCE OF

PRESIDENT'S PROCLAMATION UN--

DER ARTICLE 5% IN RELATION TO
: KARNATAKA

THE _DEP.UTY CHAIRMAN: Now

" Shri B " Singh to-move the Resolution

. [RAIYA

. ‘President’s rule 4

SABHA
] in Karnatake

regarding continuance ip force of the Prow
clamation issued by the President on the
21st April, 1989, under article 356 of the
Constitution, in relation to the State  of
Karnataka, for a further period of six.
months w1th effect from the 21st October
1989, )

THE MINISTER OF HOME AF.
FAIRS (SHRI BUTA SINGH): Madam
Deputy Chairman, I beg to move the
following - Resolution:

“That this House approves the con-
tinuance in force of the Proclamation
issued by the President on the  21st
April, 1989, under article 356 of the

. Constitution, in relation to the State of
Karnataka for a further period of sir
months with effect from the 21st Octo,
ber, 1989.”

As the House is aware, in view of the
then prevailing situation in  Karnataka,
the proclamation under article 35¢ of
the Constitution in relation to the State

~of Karnataka was issued on 2fst April,

1989 on the recommendation of the Gov-
ernor and the State Legislative Assemblyp
dissolved. The Proclamationy issued by the

"President was approved by Lok Sabh, as

well as Rajya Sabha on 26th April, 1989,

, The Proclamation so appoved will now

cease to operate from the 20th October,
1989, at the expiration of 5 period of
six months The Governor of Karnataka,
in hxs recent letter addresseq to the Presi.
dent, has stated that he has considered
whether it woulg be possible and desirable
to hold elections to the Legislative  As-
semly before the expiration of the present
term of the President’s rule in the State.
Governor is of the view that in the inte-
rest of electing a stable Government in
the State, the option of dovetailing elec-
tions to-the Legislative’ Assembly and the
clections to the Parliament should  be
képt open to the Election . Commission
and the Union Government. The Gov-
ernor has, accordingly, recommended Pre.
sident’s Rule in Karnataka for 5 period
of four months beyond 20th - October,
1989 so that ail options are available in
the mater of holding elections. The
Governor is of the view that during the
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extended period it would be possible to
take an apropriate decision regarding
elections to the Legislative Asembly,

Under the Constitutional provision, the

'Pmsident's Rule can be extended only for

a period of six months and not for a
shorter period ag recommended by  the
Governor. However, if the circumstances
so warrant, the Proclamatlon cap be
revoked at any time during the extension
of the six months’ ‘period.

Keeping .ip -view the situation prevailing
in the Stale apd taking all relevant fac-
torg into consideration, it is proposed that
the President's Rule in Kdrpataka may
be continued for a further period of six
months with effect from 21-10-1989. In
view of the position explained by me, 1
solicit ‘the approval of this august House
to the Resolution mentioned by me in
the beginming, .

THE DEPUTY CHAIRMAN: Thero
we amendments by Shri Satya Prakash
Malaviya and :Shri Subramanian Swamy.
The Members may move their amendments
vithoyt making a speech.

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): Madam, 1  beg
% move:

“That in the said Resolution in the
ourth line,. for -the words “or a
urther period of six months’ substitude

the words ‘upto the 31st December,
1989,

SHRI SUBRAMANIAN SWAMY
Uttar Pradesh): Madam, I beg to move

“That after the sdid Resolution, the
following be added, namely:—

“That the House  further resolves
that the general elections to the Karna-
‘taka Assembly shall held not later

than the general elections to the Lok

~Sabha.”-
h.‘* questl_ons were proposed,

THE DEPUTY CHAIRMAN: Before

ask ‘for the discusion on the Resolu- .

m, T have to make an announcement
at- the Prime Minister will make a State-
:nt in this House at 12,30 - regarding
» "Agricultural Package. -

[12 OCT. 1989] °

. the conqtituuon,

President’s rule 6
in Karnatakae

'SOME HON. MEMBERS: Not Bofos.

THE DEPUTY CHAIRMAN What.
ever package I have, I have told you.
(Interruptions) Enoush Please take
your seats.

The ‘Statutory Résolution  and  the
Amendments moved are now open - for

~ discussion, Shri Gurupadaswamy. -

SHRI M. S, GURUPADASWAMY
(Karpataka): Madam Deputy Chairman,
it is very distressing that the Govern.
ment has persistently and consistently for.
gotten the spirit of the Comstitution. It
has forgotten already thay we are in- a
federal polity, not in a Unitary - State
where the Central Government cgp file -
the country by its directives. The Con-
stitution has firmly and categorically and
without any equivocation hag said  that
ours is a federal State but with subsidiary
unitary foatures and not the reverse, -In
other words, it is not  unitary State with

‘subsidiary federal features, This whole.

some doctrine has been completely "for-
gotteq by the Congress Governmeht. It

“is treating all. the States where non-Con-

gress parties rule with  caHousness
with indifference, with -contempt
and rides roughshod over the rights of
those Governments even when they per-
form legistimate duties envisaged under
I do not want to men-
tion all the instances, In this connec-
tion, Karnataka is the State which comes
to my mind that in the hands of the Con-
gress Government at the Centre, it is not
safe and, in fact, no non-Oongress Gov-

-ernment is safe and no non-Congress
Government can survive for long. It is
. not a secréet, Madam., The Congress

Government at the Centre is indulging
daily through vifious means and various
machination, to ufseitte the - non-Con-

gress Governments. It has tried to des-
- tabilise the

Goverament in Assam the
Government in Haryana and the Govem-

‘ment jn Andhra Pradesh. They are the
‘recent  instances.

Fortunately * they
have noi succedeg in these cases, 'We
hav: saiq earlier when the Prsident’s rule
was imposed In Karnataka, that all fhe
democratic ndrms, conventiong and +pro-
cedures were thrown to the winds by the
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[Sbri M. S. Gurupadaswamy]

Centre f
ing our |

Governor in all haste sent a report at
- the behest of the Central Government tha;
the Janatd Dal Government should be
overthrown, There was no reason, no
logio, no' justificaiion for, doing that. In
maoy conferences, as you know, Madam,
o salutafy Pridiple was accepted that the
only forum where the fate of a  State
Governmenf should be .decided, must be
its Assembly, and we have been repeating
it also on the floor of the House here. But
the Centra] Government does not Jook
_into these decisions or poble normg and
principles that we have endorsed Article
346, when it came up for discussion be-
tell you, many Members expressed grave
misgivings that this article alone can be
utilised and misutilised by the.ruling party
at the CeniTe 15 destabilise or unsettle the
Party Governments in the States at their
will apd this is happening. Article, 356
ghould net have been there in the 'Con-
stitution, When the matter of imposing
‘the. President'y rule at the Centre came
wp for discussion there was a unanimous
epinion in the Constituent Assembly that-
there ishould not be President’s ruleg at
the Centre. Applylng the same logic,
Madam, some Members suggested the
same principle should apply to the State
Governments because India Is a union of
States. "It is a federatlon, Tt i3 par-
liamentary and federal both, Now their
misgivings have come true. In ‘the
- present case of Karnataka, Mr. Buta Singh
has no justification except that he tried
bard and Bard in the past and he succee-
ded to destabilise our government in
Karnataka, That i5the only reason, He
did not 1ike aur government from the very
begloning. I do not know why, We
are good friends. He tried to unsettle it
from the day our government took power
.in Karmataka They were not reconciled
to the sftdation. tHat Congress government

wag overthrown in the elections in 1983.. -

SHR? BUTA SINGH. 1 never removed
Hegdeji. You did it.

[RAJYA SABHA]

sole. purpose of destabilis-
erninent which enjoyed majo-
Tity support even at that time. But the

President’s rule 8
in Karnataka

THE DEPUTY CHAIRMAN: Last time
when “we “were  discussing Karnataka, we
discussed Mahabharata also. I hope you
don’y- do- it now,

SHRI BUTA SINGH' He says ‘from the
very begmmng I aever did it. You dig it.

SHRI M.S. GURLPADASWAMY:
You did it, My friend, Mr, Buta Singh
was hoping against hope that our govern-
ment should be overthrown. He did it
ultimatély, of course, for no good reason.

Now, Matlam, this espect has been high-
lighted By Ty colleagues earlier. Whey
do we“Want to extent President’s rule in
Karnataka? Now arg we not wolatmg
article 356 fiseff?" 1If there is a break-
down of law and order or consiiutional

‘machinery, if the situation is so grawe

and critical that the affairg of the Statt
cannot be managed by the elected Gov

ernment or by holding elections, only ther

Prasident’s rule should be imposed ¢
should be continued, Karnataka is not Yik
Punjab, It is rof on fire, There is.ne
disturbance to law and order, and  a!

»polmcal parﬂes inc!udmg the politicz

party to which my Priend Mr. Bnta Sing
belotigs, wanted early election, They di
not want postponement of election. . An

the Governor himself has gone on recor

that thére “Will be no delay in holdin

_ election not evep a day's delay would 1

‘there, That is on record.

SHRI BUTA SINGH: That only pri
ves we have no political motives,

SHRI M. §.  GURUPADASWAMY
Yoi know how the Governony of q
Stafes function, Mr, Bita Singh, w
know it very well. I know how the Gc
ernors of the States function. They &
your minfons unfortunately, Th
should Tnot be your minioms, They s
tied to your chariot. They do anythi
you like, at your behest. . That unf¢
tunately is the sltuanon Let us not
Into that question,

Madam, my basic pomt is tbat thel'!
no fﬁstlﬂcaﬁon, no rationale, no logic &

no compulsion to postpone the elect
or pricrasfinate it. The only rsason
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vou think that holding clestion jn Karna-
takg will go against you at the presem
moment, You are not sure of yourself.
By destabilising our Government in Kar-
nataka you have destablhsed your own
" thinking, Yeu are not Very certain about
the outcome of the election. You are
afraid your parfy will face debacle if the

elections are held earfler, That is the
" reason, that is the compulsion which has

made you to come to the Hopuse for

further lease of life for the  President's

rule in Karnataka,

After the President’s rule was imposed
in Karnataka, the story. of administration
I nead not narrate press has come out
with all sorts of stories, there is  no
administrution at all, Corruption - * has
‘increased on a large scale. You talked
of corrupiion of Janata Government, What
about your corruption there now? They
to look =t their own corruption in Karna-
taka, Every . item, every. decision in
Karnataka Gmmmdnt has . comsideration
behind it, They Camgress Party is col-
lecting fout in Karnataka, plundering Kar-

nataka and you are heupng. you are the

abettor.

DR, RATNAKAR PANDEY (Uttar
Pridésh): Op a point of order,

SHRI M. S. GU_RUPADASWAMY:
No point of order, (Interruptions)  you
will be given a change, You can reply to
me. v ] o
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SHRI M. S, GURUPADASWAMY: In
all cases of transfers, issue of permits,
licences and admission to seats of various
technical colleges, 'ir all these cases
there is kickback. ‘And most of the kick-
back iy going to the Conmgress party, It is
going to the Congress Party to fight elec-
tions, You said, Mr. Buta Singh, that there
was. no development at the time of Hedge
rule in Karnataka, (Interruptions). May
I tell you, mow there is no development at
all? Development ha; come to a stand-
still, ‘There is no developmental activity.
Whatever amount that is spent for wel-
fare activities, ns going to, middlemeén.

SHRI BUTA SINGH: They were kic-

ked at the back by Mr,  Subramanisn
Swamy (Interruptions), -

THE DEPUTY. CHAIRMAN: Now
you have to conclude.

SHRI M, S, GURUPADASWAMY: I
am talking about the picture of Kanltlh-

THE . DEPUTY. CHAIRMAN: I-agroe
but unfonmtely your time is over.

. SHRI M5, GURUPADASWAMY:
You are from Maharashtra. You do not

know much about Karnataka, . Therefore,

for your benefit I want to say. -

THE DEPUTY CHAIRMAN: I. -
from Rafya Sabha now, Iunmoraem-
cerned @bout time.

SHRI-M. 3. GURUPADASWAMY:
You are my neighbour here also, As & .
Mabharashtfien dlse you are my neighbour,

) Therefore, you ought to know what is

what m Karnataka.

THE DEFUTY QH.AB!MAN* Mr.
Gurupadaswamy, I am pot gomg to

give you any more time, _

SHR]I M, S. GURUPADASWAMY
My point s, Consrqaa Goveriment here
with their Congress allies there, have cre-
ated a virtua] mesy in Karnataka. Karna-
taka Government has collapsed nd™{here

1" is no developmentl activity of any sort.

officisls are gmiy their ealary ‘
% mlhmt elsel ay I tell youw
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they have appointed three wise  men,

" three’ musketeers as advisors to Governor?

That for the firsy time in the history of
India three officials have been appointed
as advisors, Why, I do not know, Let
him contradict me, I will be very happy. I
am' * told- that these three officials who
have ‘been from here to advise the Gov-
ernor, take the orders not from the Gov-
ertor ‘but from Mr. Buta Singh, from
the Prime Minister. Not only that, they
take orderg from the staff of the Prime
Minister’s ' Secretariat, It is shamefu].

SHRI BUTA SI'NGH Madam, I wﬂl
take care of this point. But as a Leader of
Opposition, 1 only request him to  main-
tain the standard of the debate. He should
not stoop -so low.  Mr, Gurupadasamy
is a known, seasoned parliamentarian.
But just to gain.cheap publicity, he should
not stoop so low. He will not get amy-
thing out of it,

-SHRI M, S. GURUPADASWAMY;
Madam, 1 said, 1 .will be happy if I
am wrong, 1 will be happy if I am
contrndicted I begnn with that

"SHRI- BUTA SINGH It is aboolutely )

wrong, there is no question about that,

GURUPADASWAMY :
I accept it. In the

SHRI M, S.
That is all right,

beginning I requested you that if you .

contradict me, I will be happy 1 am
happy that you have contradicted me.

- Now
please ¢onclude,

GURUPADASWAMY :
I tell YO“ .-

SHRY M, S.
I.am concluding, Madam,

AN HON. MEMBER You ahou.ld not
dlsturb hlm .

T DEPUTY cmmmm " He

lhpuld At pvomke also,

Sﬂiﬁ ﬁUTA SIN(}H 1 have paid com-
pliments. to- hm : ‘

S}IR‘I M q. G.URUPADASWAMY
Now. you’ are forcu:lg the issue on us.
You were to continue the President’s’

[RAJYA SABHA]

Presuients rule - 12
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rule in Kﬁrnatnka by your majority,
though there is no reason or justification.
But may I ask you to make a commit-

ment on the floor of the House—because

you said in your preliminary  remarks
that you are extending the  President’s
rule for six months but nothing prevents
you from holding elections earlier. | go
by that—to hold the election to Karnataka .
Assembly ‘ang also to Lok Sabha simul-
tancously? Make a commitment. Be-

" cause we have to hold the elections to
 the Assembly in any cale and we have’

to hold the elections to the Lok Sabha
in anmy case, therefore it will save our
time, energy and money and also bring
a popular government to Karnataka ear-
lier, May 1, therefare, ask the Home
Minister to meke a commitment on the
floor of the House that the elections to
Karnataka Assembly and Lok Sabha
will be held simultanaously? ’

THE DEPUTY CHAIRMAN: Mr,
Hanumanthappa, You are speaking in

English or Karnataka,

SHRI H. HANUMANTHAPPA (Kar-
nataka): I will speak in Kannada, . _ .

THE DEPUTY CHAIRMAN: At
least clap him for that. 1 will be happy
if Mr, Gurupadaswamy also claps,

SHRI H. HANUMANTHAPPA 1
can speak in Ehghsh also .

THE DEPUTY CHAiRMA'N be-
lieve the Interpreter is not therq, You
Smak m Eyhsh - s . .

SHRI H. HANUMANTHAPPA I 20
by the direction of the Chair.’

THE DEPUTY CHATRMAN: Because

- the Interpreter is not tnere, so only Mr.

Gurupsdaswamy will understand, 1 - -will
not know what is happening,

SHRI1 H. HANUMANTHAPPA:
Madam,; I stand hare to suppdr¢ the
Motion. moved by bon, Home: Minister,"
Shri Buta Smgh to extend the President’s
rule in Karnata.ka for. another six months,
Madam, I am not doing it happlly or
whole-. hc_n.rted.ly Let me say this on
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swamy that even our party also wanted
earlier elections, _
ready for elections. (Interruptions).

SHRI V., GOPALSAMY (Tamil
Nadu): What prevented you from having
¢hat?

‘THE DEPUTY CHAIRMAN: Please
don’t interrupt him,

SHRI H, HANUMANTHAPPA: You
wait, [ will answer that, Be patient.

THE DEPUTY CHAIRMAN: I would
request the hon. Members to listen to
nim -then ‘react ' Please don’t interrupt
nim. I would’ request you not to inter-
rUpt him,

SHRI H, HANUMANTHAPPA Un-
fortunately .., (Imerrupnons) ... Mr.
Chandre Gowda, please jsit down . (In-
terruptions)... 1 am .ready, but I have
not completed the sentence, ‘Madam un-
fortunately,  the moment people cross the
floor ang -sit on the other side,
they bécome saints and start giving
all sorts of sermons, They have
" forgotten = ‘what - they ‘were, what they
were doing and what they have done Mr.
Gurupadaswamy, rightly or wrongly, = We
have discussed article 356 when  Presi-
dent’s rule wag imposed,  Again today,
Mr, Gurupadaswamy started about im-

position of Presidents rule ang  article’
356, He has coolly forgotten how he

behaved when he was in power at the
Centre durmg the Janata rule, -Then,
article 356 was applied in nine States
without - any rhyme or reason. Coming
back to Karnataka,.. _,, (Inrerrupnons)

.1 .would not have touched it if Mr.
Gurupadaswamy had not raiseg -it, What
was the position in Karpataka? 1  will
oome back to Karnata.kn

In 1977 when Mr, Devaraj Urs“s Gov-
-ermment was in power—actually, at - ‘that
time Mr. Devaraj Urs was in Deliri—the
Assambly -was summoned. Ming the
- differencel- " Just seven days were left for

. the Assembly to meet, and notices  have
- been issued summoning the
Then they forgot all these norms of test-
Ing the strength on the floor of the House
—which’ Mr, Gurupadaswamy pleaded
fust -mow,  All forums had pagsed reso-

[12 OCT.

Even now we aré

- Assembly.
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lutions that the strength should be tested
on the floor of the Assembly, But they

_coolly forgot them and dismissed - the

Devaraj Urs Government in Karnataka.
But today Mr, Gurupadaswamy is say-
ing “You have forgotten all the norms,

“&ll the resolutions and you have not tes-

ted the sirength on the floor of the
House,” When there is a condition, peo-

" ple conveniently forget that, If the Go-

vernoy  doubty the majority of the Go-

‘vernment, then the forum is the Assem-

bly, but here I have calculated and given
the number while speaking on the budget,
that it was 111x 18 — 19 and showed
what the position was. I have given the
figure. When the Governor is satisfied
that the Government has lost its majo-
rity, why should  he go to the Assembly?
When there is 2 doubt, yes, then he
shoild have.gone to the Assembly, But
there was no doubt, He knows the .
simple arithmetic, So, when he was
satisfied that the GovemmenL ‘had lqu its
majority, he sent hig teport and Presi-
dent’s rule was imposed.

Now, who is responsible? Mr. Guru-

. padaswamy is conveniently ﬂngerm. ‘at

us, “that .Mr. Buta Singh wag. responsible
for removing the Goveroment, Unfor-
tunately, one finger shows towards this

“dide and the other fingers show your

seats, This finger shows that Mr. Guru-
padaswemy bimself was responsible ia
removing the Goverpmerit of Karnataka,.
(Imterruptions)... When he said he was
fingering Mr, B,uta Singh, 1 bhave . to
finger . him.... (Interruptions)... Actu-

*ally, the "dissensions in -the Janata. Party

in Karnataka starteq when Mr, Gumupa-
swamy was a contender for®the President-
ship. From there- the dissensions wtart-

. “ted in the Janath Party, So.1 finger to-
wards Mr. Gurapadaswamy and = say

that when he, as against My ~ Hegde's

.nommee tned to contest the President-

ship, the. seed of dissension, the aced of
division. of the Janata Party in Karnataka
was shown that day. . 3o, it goes back
to Mr, Gurupadaswamy. So, He iy in3-
trumental, responsible to some extent, for

- the division and - ‘ereating the imtrument

of Deve Govwda “in’ splittmg the Janata
Party ab o bring down the Jeasta Gov-

ernmént ‘in Karnmka
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86, it Iy not our fault. The Congress
has so hand iftthis. Of A course, we were
waiting; ‘we - were watching end waiting,
It is they themsclves - ownéd ft
publlcly
“Our own people are responsible.”  But
the only blame Is that we should have
taken note' of it and the wtrength should
~ have been tested on the floor of the
House—knowing fully weil that they had
lost the strength, Madam, he s saying
that we did not allow them fo perform
their logitimato duty,

SHRI M. S. GURUPADASWAMY:

1 wifl just say this to my friend,- I never

- sowed the seeds of disruption in Janata
Dal gt all, Let me tell you this, I am

always a unifier of parties, Bven in

1969 I told Indiraji, though I was & hum-

ble person at that time, “Don't split the

party, We can save the unity of the.

party.,” She did net do it,

I was al-
‘'ways @ unifler, '

SHRI ‘BUTA SINGH: Mr, V, P, Siogh

must have done ft.

SHRI H. HANUMANTHAPPA: Who
" did it, I am not going.into. But when the
president’s election was to be held, Mr,
Gurdpadaswamy. was a contender, he
maeandldatenalnstthaoﬂidaloan
didate,

DR BAPU uLDA'rB (Maharashtra) :
Is Rajiv Gaadhi's party it does not
happen.

SHRI H. .—HANUMA'NTHA'PPA;‘ 1
agree, ' I am not disputing that, Dr,
Kaldate, - »

DR. BAPU KALDATE: In the mono-
lithic. pasty of .a5. indjvidual this happens:

. SHRI H, HANUMANTHAPPA: Dr.
Bapu, 1 am not objecting o that, I know
why it pioches Dr. Bapu. Because ho
was the observer, He could not ettle
the fssus, ’ :

Mm, comh. back to -legitimate

IE
33
13
i
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[RATYA SABHA] .

Mr. Bommai himself hag said, -

. politics,
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Government to perform their legitimate
duties, =~ What were the duties? I do
not want to go into the details, I have

given all my details while speaking on
the Budget, What were the dutles?

Revajecthuy, Madhuvana, NRI,

SHRI R, §. NAIK (Karnataka): Bo-
fors, '

SHRI H, HANUMANTHAPPA.  You
can say that, Are baba, don't throw
stones at others while you are sitting in
a glass house, You are sitting in a glase
house, Don't forget it Dom't forget
that your Mr. Hegde, your Mr, Bommai,
your Mr, Rama Rzo, your Mr. Devi Lal, -
all are sitting in glass houses, Mr,-V.P.
Singh, Ajeya Singh, everybody_ This is
1et us go to the people. Let
us see what result the people will give.
Unfortunately . the Centrdl GoOvernment
has followed restraint It wag waiting,
keeping quiet even when the Governmens.

" had deviated from its legitimate. = duties

and was doing illegitimate duties,

Mr. Gurupadaswamy said, “During
Governor’s rule officers are taking - only
salary packets.” Yes at leazit the Go-
vernor could ensure the salary packets
which the Japata Government had denied
to them; There were no salarles, no
pensions,  Even widow pensions were
not paid for three months, six months.
The police -people were not paid salaries
during the Janata Government. ° At least
the officia class should be happy that the
Governor’s rule has.at least restored  its
galary packets.  Everything was - total
bankruptcy that was handed over to the
Governor by the Janata - Dal Govornmcnl
in Karnataka .

Madam, before going further I request
Mr_ Gurupadaswamy to take mofe of this.
Mr. Gurupadaswamy to take nots of
this. Mr, Gurupedaswamy ché,rged that
every decision 'is dependent upon certain
considerations,  Unfortunately, the Go-

.vernor has been forced to ride on

horse which was trained practised, habl-
tuafed ‘'by the Janati Dal. Unfortuna-
tely, every transfer or licence does ™ not
go to the Governor, Everythlng'

,muowxummr bmtotham.
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the inachinery that has been habituated,
practlsed ang trained by the Janata Dal.
Thig {5 what we were accusing the Janata
Government of Karnataka the value-bas-
" ed politics of Mr, Ramkrishna  Hegde.
Every decision was value-based. by Mr.
Ramkrishna Hegde. It has been exhi-
bited in so many scandals, If the same
habituated staff are still with their habit,
it takeg time to change their habit be-
cause habitg die very hard.  If at all
there is something going on even now un-
‘der Governor’s rule, it is because of the
practice and training that you  people
have given to the staff, .

Another charge he made is that deve-
lopment has come to a stand-still, Ma-
dam, what can be done? Theére js not
a single pie even to pay the salaries, to
pay the pensions, even the policemen’s
salaries. '
ax qITHT ﬂ%rwrﬁl a:af g gnr
Ty wrwd | Faqede & faw qut
TR o

Bills worth Rs, 100 crores  were
pending there a8 on March 31. The
Governor was involved in mobﬂising. the
resourges, :

SHRI R, S. NAIK- You were gleg ‘

false promises, nothing else,

. SHRI H. HANUMANTHAPPA. I
know, Don't. show your loyalty to
Hegde, . . '

Madam Deputy Chairman, I have al-
réady said that any amount of the ~ad-

ministration rule cannot substitute a -

popular rule, [ say even now we are
-ready to hold. the elections bit we have
to see the situation in Kgrnataka What
is the sitvation there as on today? Actu-
ally the finance of the State Govérnment
bad .gope ‘fo the bottom.
resources havé now been mobiliseq -  and
a derailed train has been brought on the
rails, The Governor has alko not asked
for six months, In his report he has
said it may require three or four months,
Four months he has asked -as a maximum
to set right the situation, ~ Now, there
is sedrcity of foodgrains, oil é%. I ap-
peal to ‘the Government of India to go
the rescue of the State Government by
increasing the supply of rice, wheat and
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palm oil, Our demand was for 75,000
tonnes, bit we were given 60,000 tonnes.
Recently the supply of rice has been re-
duced to 40,000 tonmes, All position
is stil worse, = We were given 11,000
tonnes of oil.  That has been reduced
1!0 ,600 or 1800 tonnes, ‘Unfortunately
durmg the festival season the people in
Karnataka "are facing this trouble, Ins-
tead of feast they are crying for essen-
tial commoditiecs, Mr, Sukh' Ram was
here.  He has left, I would request
him to rush the essential commodities Lo
the Karnataka people, But at the same
time as for the -Governor’s requisition I
support the Home Minister, Mr, Buta
Singh’s Resolution for  extending the
President's rule for another six months,
Mr, Buta Singh himself has said  that
even though the extension accordmg to
the Constitution is up to six monthy,
there is mo bar to hold ~ the * electio

~early.

Mr. Gurupadaswamy said: elections
are being postponed only because the
Congress. will not win; results are gomg
We will show him-if he
comes to the field in the elections, the
Congress will come back, Pfople are
fed. . up with  the Janata - rule.
He 'hag said about the Central Gov-
ernment’s rule or misrule, but I may
tell him. for the first time Karnataka nas
faced the misrule of Jamata and they

.are going to change the Government and’

the Congress will come back with a
thumping majority to form a Govern-
ment there '

SHRI P, K KUNJACHEN (Kerala):
I htrongly oppose the Resolution moved
by the Home Mmlster Mr. Buta Singh.

‘T say this because in my opinion the
. Central Government has no moral autho-

rity te bring in such a motion in the
House, -. It is unfortunate that after in-

' depandence the Prime Minister who s

leading our country is being cdlled thro-
vghout India by papers and the people as
a* It is shameful to say that ‘In the
history of India after independence no

_ ‘Prime Minister has been called like that.

So, the Central Government has no mo-

. sal right to bring in such a motion in

. *Expunged as ordered by the  Chair.
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[Shri P. K. Kunjachen]

this House, When we are raising a
question. .

SHRI VITHALRAO MADHAVRAO
. JADHAYVY (Maharashtra): ‘Madam, I am
on a point of order, (Interruptions)

_ THE DEPUTY CHAIRMAN. *is un-
parliamentary. It will be removed,
(Interruptions) It is -unparliamentary, I
know what s parliamentary and what is
unparliamentary, *is  unparliamentary,
You withdraw it.

THE LEADER OF THE. HOUSE
(SHRI P. SHIV SHANKER): 1 am
Sorry to say it only shows the character
of the Opposition people,

SHRI P, K. KUNIACHEN if any-
body -else Has committed . the, ‘mistake, .«
(Interruptions) .

SHRI VITHALRAO ~MADHAVRAO
JADHAV: Anything -trrelevant to  the
Bil] should be removed from the record.. .

- (Interruptions) . ..

SHRI P. K, KUNJACHEN; That is
your practice, Now, you are blammg
us, .

SHRI VITHALRAO MADHAVRAO
JADHAV: He does not know how to
speak on the Bill in the House, Please
tell him.

SHRI P. K KUNJACHEN ] am
not yielding,

SHRI VITHALRAO MADHAVRAO
JADHAV: You do nof know the proce-
dure of thg House, - You speak only on
the Bill,

SHRI P. K, KUNJACHEN I am
not yielding."

SHRI VITHALRAO MADHAVRAO

JADHAYV: Any ignorant man will not
yield. on his ignorant statement,

SHRI P, K. KUNJACHEN: The Go-
Yernor's rule was. imposed - illegally, un-
democratica.l]y -and authoritatively, You

*Expunged as ordered by the Chair.

[RAIYA SABHA]

.overthrow the non-Congress-]
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say that there have been dissemsions in
the Japata Dal party, [Even conceding
that fact, if the same yardstick is applied
to other State Governments which" your
party is running, then, how many times
you should have applied this yardstick?
In Uttar Pradesh you should have dis
missed your Government, In Madhya
Pradesh you should ‘have dismissed your
Government. In Rajasthan and in other
Congress(1) ruled States you ‘should have
disrmssed your Government

SHRI -VITHALRAQ - MADHAVRAO.
JADHAV: What is the topic of  his

_ speech?,. .(Interruptions),. .

SHRI P. K. KUNJACHEN: Dissen.
sions are there in the Congress- (I) ruled
States also,  Your party people always

‘come to Delhi with a propaganda to

change the Chief Ministers, In certain
cases, you have chahged- the C‘luef Mini-
Sters, -Even then the dissension bas not
ended. So the same yardstick is - not
being applied to the Congress-I  ruled
States, Thig is only g conspiracy to
Govern-
ments: ~ That is why I am opposing this
Resolution, It wag a conspiracy to
overthrow the Bommai Governmenf in
Karnataka, = 'What has been said by the
Sarkaria Commission, your own Commis-

sion?  They have said that 75  times

Governor’s rule way impesed in = the
States.  After that only 25 times, it has
been imposed judiciously but 50  times

"you have imposeg erticle 356 with politi-

cal objective, This is-a remark made -

‘by. the Sarkaria Commission, In spite .of

that you have not hesitated to  impose
Governor's rule,  The present Governor
of Karnataka when he got defeated in
the Andhra Pradesh elections you have
given him a.chance to beCome Govettior.
Now, what he is doing after the Gover-
bor’s rule.  was - imposed jn- Kas-
nataka?* The Governor's power has been

rendered into Congress(l) power to -

Rajiv power:  Collection after collection,
Commission at. the Centre, Commission

 in. Karnataka or’ Rajiv power as  Go-

vernor's power, that j; what is happening
in Karnataka, When you imposed Go--
vernor’s rulé in Karpataka you said *“This
Government - might have flopped - -within
one week,” Then, what prevented you to
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wait for one week? The heaven  does
pot fall jf you wait for one week. You
were not prepared to wait; instead you
have utilised the opportunity to  impose
Governors rule. Mr. Hanumanthappa
said “Immediate elections will be conduc-
"ted.” What prevented you to ‘hold the
elections till now? After the imposition
of President’s rule.. Mr. Hegde and Mr,
Bommaj conducted tour throughout Karna-
taka and people were seen supporting them.’
Shri Rajiv Gandhi also conducted tour of
the Karnataka  State. He addressed
meetings at Mangalore, Gulbarga, Bel-
-gaum  Dharwar and Bangalore and from
their meetlngs ‘it has come to our notice
that the Congress(I) is going to be .de-
. feated in Karnataka and that is why you
have not dared to conduct election . in
Karnataka,k (Interruptions) . Now, what is
happening insids Congress?. A friend of
mine told me that Congres(I) says ihat
Veerendra Patil should be changed from
the leadership of the Congress ~ Why?
It-is because he belongs to the Lingayat
community, : In his place, a
community man or a Harijan should be
appointéd as the President of the Cong-
ress jn Karnataka. You are playing
communal politics in Karnataka, 71 ac-

cuse the Government since the imposition
of - Governors rule.in Knmatnka com-
mugal riofs have taken place. The Cong-
ress party is instigating communalism and
corruptxon is rumpant,
corruption is increasing—in the liquor deal
and in- every deal—and théy are collect-
ing .mopey, " That js what js happening
" upder "Governor’s rule and the Congress
(1) people’ themselves have complained
against the Governor. They have sub-
Thjtted. a memorandum to the Central Go-
vernment stating that the GovernOr is
not 2" good man and he should be. chang-
. r‘.‘d_ " Can you deny this fact?. You peo-
ple Havé got complaint against the Go-
vérnor “himself and so there s no reason
to bring this motion here t’or extension of
President’s rule for another six months.
He will ruin “Karnataka if this rule is
exlended "I request that the - elections
should be held immediately, "1 request
Shri Buta Singh to declare in this House

that election -will : be, conducted in Karna-
taka along with Lok Sabha deetnom with-
this 1 conclude

[12 OCT,
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' SHRI V. NARAYANASAMY (Pon-
Chairman,
thank you for giving me this opportuniiy
to speak on the extension of President’s
rule in Karnataka for a further period of
six months, Madam, I heard Shri M.S.
Gurupadaswamy, the Leader of the Op-
position, who . was saying that the exten-
sion of President’s rlile is not required at
this stage and he was referring to article
356 also, Let us go back to the history
when Janata Party and Janata Dal = was
ruling the State, Madam, it is only the
Janata leaders who were responsible  for
toppling .the . Ramakrishna Hegde's Mini-
stry. It is a known fact, There .~ was
infighting among the leaders and- everyone
accused the other and all of them accused
Mr, Ramakrishna Hegde for being  cor-
rupt_ They referred to N.R.Is scandal
and the Cooperative Societies Scandal and
levelled charges against him including the
charge -of telephone  tapping.  Thos¢

" -Janata leaders said that Mr, Ramakrishna

Hegde was tapping the telephone of Shri
M. S. Gurupadaswamy, -the present
Janata Dal leader in this House, Shri
Deve ‘Gowda a Minister in Hegde's Cabi-
net and Mr, D. B, Chandre Gowda, an
hon. Member of this House, I think, I
brought thig fact to the notice of -Mr,
D. B. Chandre Gowda that his telephone

. was also tapped by Rama-
12.00 p.M, krishna Hegde.© Madam, now

the- Janata Dal" leaders are
holding: brieffor Ramakrishna Hegde in
this House and they are telling that his

"adminfstration was  ‘perfect and President’s

mle hag spoiled " everything. ' 'Madam,
everybody koows fully well that they
squandered the entife treasury of Karna-
taka and the government servanfs - were

,not paid their due ‘salaries and even ' the

dearness allowance ‘was paid to -the em-
ployees in the form®of bonds,  In.: . the
‘form of savings bonds salary was paid
Apart from  that,
police officers and teachers were not paid
their salaries for four to five months aito-
gether.  That was the state of adminis-
tration by the Janata dnd then-the Janata
Dal leaders’ in Karnataka. (Interiup-
tions) - You “have to admit hard facts.
Madar; those people who "were corrupt,
who -were not helping the people of : the

-State and those leaders who had  been

keeping the Karnataka State treasury for
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their own are now coming and accusing
President’s rule in Karnataka, Madam,
it is a sorry state of affairs. These peo-
ple who could nmot rule the State though
the people gave them the mandate and.
who toppled their own mipistry have 20
moral right to speak anything on Karna-
taka today,

_' Madam, it ig further surprising to me

that even communist leaders are aligning

themselves with these people, Commu-
nist leaders who have certain principles
in their parties are also supportig the
fanata Dal and are saying that President’s
rule should not be extended. The fol-
bes committed by Janata Dal  leaders,
Janata and Janata Dal Ministries, their
misdeeds and the corruption that has taken
. place are such that it will take ten years
to rectify the wholething. (Interrup-
tions). Shri Hanumanthappaji has replied
- to you when you referred to Bofars.
Kindly do not throw stones sitting in a
glass house, Madam, there was a long-
. pending demand by the government emp-
loyees, more than five lakh government
employees of the State. They agitated
against the Government when  Rama-
_krishna Hegde was in power and Bommai
was the Chief Minister, They had been
demanding encashment of allowance and
they wanted bonus to be paid to . the
State Government employees. Whnt did
_the Ramakrishna Hegde Government do?
The employees went on strike for 54
days, The Government did not heed,
They could not do anything because they
were bankrupt at that time. They could
not meet the demands of the Government
employees, As soon ag President’s rule

was imposed, the Government employees:

were paid allowances by way of cash.

SHRI J P. JAVALI (Karnataka): You
are speaking about Tamil Nadu, not about
Karnataka, @ Wak there strike of 34
days in Kamataka? - Is it a fact? It was
in - Tamil Nadu, not in Karnateka,

SHRI V. NARAYANASAMY: Ma-
dam, 1 would like to enumerate some

achievements during President’s rule, A -

scheme for supply of subsidised foedgrains
to the people below the poverty line was
instructed and 31 lakh people of the rural

[RAIYA SABHA]

“make, Secondly, ...
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areas have been benefited by that Scheme.

This is an achievement which the Rama-
krishna Hegde Government could wnot
(Interruptions),

SHRI SATYA PRAKASH MALAVI-
YA: Therefore " Presxdcnt‘s rule. should
contmue' )

" SHRI V. NARAYANASAMY: Do
you want President’s rule to continue?

SHRI SATYA PRAKASH MALAVI-
YA : No, not at all.

SHRI V. NARAYANASAMY: Me-
dam, he also wants it, He is also -
supporting us, :

Madam, Rs. 120 crores was allocated
under the. Jawahar Rozgar Yojana Sche-
me for the upliftment of the poor, down-
trodden Scheduled Castes and Scheduled
Tribes in that State, That is during the
President’s rule whlch is in force; Apart
from that the freedom-fighters’ pension
which was Rs. 200/. for each- pensioner
and the beneficiary of the pensioner was
increased to Rs, 300/-

'When the Governor intreduced - the bus
fare hike in the State, a delegation weas
led by our -arty leader, Shri Veerendra
Patil, and all the Congress leaders, to the
Governor and they requested the Governor
to remove the bus fare hike. It was ac-
ceded to and the hike removed, But
you see what happened in the adjoining
State. The bus fare has been increased by
the popular Government there, '‘That is

~ the difference between the President's rule

and the popular Government rule, You
know which State I am referring to; it is
the adjoining State, Apart from- that the
public distribution system has been stream.
lined and the people are getting their ra-
tion in Karnataka. _In ‘this context, T re-
quest tHe honourable Minister that the
ration allotment to the State should ba in-
creased in view of the pitja season, includ.
ing Diwali so that the people ot tho
State wiil be - benefited. . )

SHRI N. EBM_ARAM(W)MA
is over. Puia semson i oves,
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'THE DEPUTY CHAIRMAN: Mr,

Balaram, he is mentioning about the pet

puja,

SHRI V. NARAYANASAMY: A, far
s the ongoing schemes are concerned, the
Governor i taking steps.  They age ap-
proaching the financial institutions and
-the Central Government is also coming to

their rescue for the purpose of completing

those scheme; which werg completely neg-
Jected by thé Ramakrishna Hegde Ministry.
Developmental activitieg right from 1983 to
1988 came to a standstill and Ramakrishna
Hegde was concentrating more. on liquor
only becamse that brought him a daily in.
come and he was the only one benefited
by it and therefore he concentrated .on it
.-and -conmipletely left the administration in
a chaotic condition. Now under the Pre-
sident's rule the administration has been
streamlined apd restored “to mnormalcy.
(time bell rings). 1; therefore, support the
‘honourable Home Minister's motion for
extedding President’s rule in Kamataka. I
alsg request the Home Minisier to prevail
upon the Food and Civil Supplies Minister
to allocate more ration to the State for the
ensuing period and allot more fund; for
completing the ongoing projects which are
pending completion for a long time, Thank
you.

THE DEPUTY CHAIRMAN: Now I

chll Shri M. Padmanabham, It is his -

maiden speech. I request him to restrict
‘hig maiden speech to the time-limit,

SHR1 SUBRAMANIAN SWAMY': With
‘a malden in the Chair you should be more

SHRI MENTAY PADMANABHAM
(Andhea Pradesh):
very much for giving me the first oppor-
tunity to make this maiden speech and I
hope you will not be unkind to me restrwt-
ing my time.

THE DEPUTY CHAIRMAN: My
kindness is not related to the-time allowed.
Unfortunately we have the constraint of
time. So please bear with the time cons-
traint, .
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~to  me first.

Madam I thank you
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SHRI. MENTAY PADMANABHAM :
If the President’s rule is extended in Kar-
nataka for another four or five or six
months, to that extent it amounts to deny-
ing the people of Karnataka the right ot
ruling themselves. You very well %kmow
the quality of the people now-a-days ap-
pointed as Governors in various States
For example..,

- THE DEPUTY CHAIRMAN: We ure
not discussing’ the Governor.

 SHRI PARVATHANENI UPENDRA:

(Andhra Pradesh): ‘Why not?
SHRI MENTAY" PADMANABHAM :
Tt i5 related. (Interruptid‘u')

THE DEPUTY C HAIRMAN Please
fake your seat. (lnterrupnans) Listen
Please take your seat.
(Interruptionsy Just a minute, We are
discussing the President's rule, We are
not discussing the conduct of Govemor.
(Interruptionsy, 1 wont’ allow,

SHRI PARVATHANENI UPENDRA:
In  President’s rule, Governor's conduct
comes in, (Interruptidis).

THE DEPUTY CHAIRMAN: I will
not permit You to cast aspersion. Please
sit down. You know it. 1 won't permit
it,

‘SHRI PARVATHANEN] UPENDRA:
In Tamil Nadu debate you allowed the
Governor to be mentioned,

THE DEPUTY CHAIRMAN: Please
sit down. Mr. Upendra I make it very
clear in the House. I would not allow
any Member to cast aspersions on - the
character or any oonduct of the Gover-
nor. You can talk about the Governor's
rule but... (Interruptions),

" SHRI SATYA PRAKASH MALAVI-
YA: He is talking about the Governor’s
rule only. (Interruptions),

THE DEPUTY CHAIRMAN : T would
request hon. Members to maintain cer-
tain decorum at least. (RMterruptions).
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How can ‘anybody talk about Presidenl'
mile without -talking about the Govel s
nois Madam? - (Interruptions)

~ THE DEPUTY CHAIRMAN: You
talk about the Governor’s rule in Kar-
nataka. I won't object to it. But look

at your speech. You said: how the Gov- °

ernors and the kind of Governors.,.I
object to it. I won't allow it, (Interrup-

tions). E

SHRI PARVATHANENI UPENDRA:

You have not allow him to complete the -

sentence, (Imterruptions), -

THE DEPUTY CHAIRMAN : If you
want to make a meaningful coptribution,
pléase make it. Nobody is going to ob-
ject to it.” I will see that nobody objects
to it, But please make it meaningful. It
ig your maiden speech. Don't create
trouble {Imierruptions).

SHRI B, SATYANARAYANAN RED-
DY (Andhra Pradesh) : How can you
conclude | ., . . )

THE DEPUTY CHAIRMAN: . We
have been here too long to undérstand,

SHRT MENTAY PADMANABHAM :
How can one proceed on a Resolption
like this without discussing the conduct

or the role .of the Governor? Or the .

Character of the Governor? I am not
iudulging in personal character assassina-
tios or anything like that. '

THE DEPUTY CHAIRMAN: Go
ahead. ‘ S

_SHRI MENTAY PADMANABHAM :
The. role of the Governor ag siich, when

he is actualkly in control of the adminis- °

tration of a particular State, will natural-
ly be discussed. " And the prog and cons
of .his ruls or his attitude towards the
_various problemg of administration- these
things will have to be. discussed.

I was discusing that. But you inter-
rupted. .

THE DEPUTY CHAIRMAN: Nobody
fs objecting to it. - —

, [RAIYA SABHA]
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'SHRI MENTAY PADMANABHAM:
You are interrupting. .

During the last so many years Presi-
dent’s rule has been introduced in many
States, mostly for political reasons. So
the Governor’s institution as such has
become so much abused and misused.
Actually the institution lost its credibility

‘and jt has become an anachronism in the

constitutional arrangement. That is the
point which I would like to make,

Arother thing. 'In Karnataka; if any-
body goes to Bangalore one will hear in
the bazaars that for a pack of rupees
you can buy anything in Karnataka. They
are paying bribes and petting things
done, A [ot of talk is going on in Kar-
nataka about the kickbacks in the matter
of allotting seat in techmical colleges.
My friend; ‘Mr. Gu.rupada.swamy, has
made" all these points clear. If we pass
thi; Resolution it will mean subjecting
th people of Karnataka for another six

. months to thi§ misrule, You may call

it Governor’s rule or you may call it

" President’s rule or you may call it Buta

Singh's rule. Whatever it is, jt amounts
to a misrule; perpetrated on the people
of Karnataka, = Madam, I would like to
come to the point. You know very well
that -one genfleman from our State had
fortunately gone to your State as Gover-
nor. You know very well what happened
to him. He indulged in a lot of scan-
dals. He was made to resign. Then he
camz back to our State, Like that, there
are many many Governors whose idiosyn.
cracies and whose misdeeds are quite well
kmown, This Resolution, if approved by
-the ‘House, .will amount to a great injus- .

_tice to the peopla of JKarnataka, - There-

fore, I oppose this Resolution on behalf

. of my party. - Thank you.

. SHRI T. R. BALU (Tamil Nadu):
Madam -Deputy Chairman, today our hon.

‘Home Minister has brought before this

‘Hm{se the motion pertaining to the ex-
tension of President's rule regarding the
State of Karnataka, In the history of

_modern Tndia, Article 356 has been invok.

e more than 85 times and the duly elec-
ted democratic State Governments have
been - dissolved. T do not know what 1is
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‘the reason-to extend the President’s rule -
in the State of Karnataka,

During the, President’s rule in Tamil
Nadu, Congress(1) which has got a fer-
tile brain to catch agent provocators and
experty in communal riots and castg riots,
invented vannioa: agitation and other
reason; for postponing the elections in
“Tamil ‘Nadu and’ thereby the Presidents
rule in Tamil Nadu was extended for a
further period of six. months. In the
. same way, in Karnataka also they could
‘have used agent provocators.
"know why it has not been done. It will
be known only to Mr, Buta Singh, Like
a magician who can bring out so many
rabbits from his head, this could be done
by our friend, Mr. Buta Singh, Madam,
it is stated in the Panchayat Bill that if
arfy Panchayat is dissolved, elections
shouly be conducted withip six months
The Panchayat Bill may be discussed Or
may not be discussed. I do not know.
But the Bill says like that. I do mot
. know why the President's rule is being
extended in Karnataka. What is the .logic .
behind it? May be it is to make money.
In 1970, there was a committee constitu~
ted by the Governors of so many States.
It recommended that the majority or mi-
nority of a Government should invariably
- be tasted on the floor of the House, In
this connection, I would also like to
quote from the Sarkaria Oommxssxons re-
port which says:

\

“The Governor should mnot risk de-
termining the issuc of majority on his
own outside the Assembly, The pru-
dent course for him would be to camse
the rival claiths to be tested on the

. floor of the, house. If during the “pe-
riod the - Assémbly remains prorogued
the Governor receiveg reliable evidence
that the Council of Ministers has lost
the majority he should not as a matfer -

- of constitutional propriety, dismiss the
Counci] unles; tha Assembly has ex-
pressed on the floor of the house its
want of confidence in it .

Madam, there were 19 MLAs who have

withdrawn the support of the - Govern-
ment, It hag been taken into account by
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the Governor,  But whereas the letter by

ten MLAs among them who have with-

drawn the wihdrawal letter hag not been
considered by the Governor, It hag creat-
ed a loi of confusion among the Kar-
nataka people. So, the President’s Ruie

. which was promulgated then is not justi-

fied, It is an injustice to democracy.
So, there is tremendoug amount of collu~
And in cennivance
with the Centre, the Governor has resort~
ed to dissolve the Assembly unceremoni-
ously. Hence, this Motion which wasi
brought before this House to extend the
President’s Rulg is most undemocratic.
Andg I condemn and dissociate with the
Resolution, Thank you, Madam.

SHRI N. E. BALARAM: Madam De-
puty Chairman, I do not agree with the

Resolution moved by the hon. Home Mi-

nister for further extension of the Presi-
dent's Rule in Karnataka, Madam, 1
was listening to the speech made by the
Home Minister. 1 -was also listening to
the speeches made by Mr, Hanumanthappa
and Mr, Narayanasamy But, unfortunate-
ly, the main point, the reason for the
extension of the Presidents Rule in
Karnataka is not at' all being discussed.
That point is not at all being debated.
I do not kmow what is the reason for
elections in Karnataka
because last time, as my friend Mr,
Gurupadaswamy has pointed out, the
Home Minister’ himself promised in this,
he himself said—
that the electiong will be held in Kama-
taka as carly as possible.

SHRI V. GOPALSAMY There ig-a
dlﬁerent meaning of ‘ay carly as possible’.

SHRI N. E. BALARAM: As early

.as possible means that he would not ex-

tend the President's Rule for another
term. That wa~ the impression that T got.
But I can agree with him if he says some

reason if he has got amy substantial
reason. He made a very vague state-
ment—“taking into consideraiton the

situation and other relevant factors™, It
was his .bounden duty when he was mov-
ing the Resolution to tell ug at least what

The impres- -

1
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[Shri N. E. Balaram]
the specific situation is that does not per-
- mit us to conduct the elections in Kar-
pataka now. Thig is the point to be de:

bated. Somebody has said that Mr.

Hegde has done this thing and that thing.
If he is standing in the way of elections,
put him in jail because we want demo-
cracy there, Somebody said that the pre-
vious Janata rule was doing this thing and
that thing. . (Inerruptions) 1 do no under-
stand what are the reasons that are in the
mind of the Home Minister. What is
the point that we are debating? Mr.
Hanumanthappa, I asked you. Could
you pleasas tell us? PCC there is very
guch worried about the ' situation. I
know that. Mr, Patil is coming here with
a delegation to meet the Prime Minister
and the Home Minister; requested them
to change that Governor. I know that.
Could you deny it? He is coming here,

. SHRI P .N, SUKUL .(Uttar Pradesh):
How do you konw it?

SHRI N. E. BALARAM: 1 know be-
cause it is in the press. It is mentioned
in the press. Mr. Patil himself said that
he is going there. This is in the press.
If you want to deny it, you deny and 1
will accept it, ({Imrerruptions), But it is
in the press, '

SHRI V.. GOPALSAMY: We had a
discussion yesterday about the press re-
potts

SHRI N. E. BALARAM: What I am
saying is that the Karnataka Pradesh
Congress Committee itself.is in difficul-
ties. Then why are they not conducting
the elections? That is the problem. I
was thinking about it. The people in
the State are demanding immediate elec-

" tions. All the people are. demanding
elections, irrespective of. political ideolo-
gies because the public distribution sys-
tem in Karnataka has collapsed for the
last three, or four weeks. Let the Home
Minister speak out the truth, Even the
PCC president said day before yesterday
in a statement, people have to stand in
queues for hourg together to get a bottle
of Kerosene for days together. This 1s
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the position. Cant you distribute kero-
sene there? What happened to kerosene
" in-this country ? They are not getting rice,
Ts it not a fact that the Governor’s rulo
is a total failure and everybody in Kar-
nataka talks about the highest corruption
in Governor's office, That ig the situation:
there. Secondly he has introduced a new
fee scheme. He has legalised the capita-
tion system in Karnataka for the last so
many years, If one wants 1o get admis-
sion in some college, medical college or
engineering coliége or other technical in-
stitution in Karnataka one has to pay as
development charges an amount of Rs.
20,000 to Rs. 50,000. This is legalised
by this Governor under the very nose
of Buta Singh, These development char-

. ges every student has to pay, anything

between Rs, 25,000 to Rs. 50,000, as capi-
tation fee and this has been legalised by
the Governor. In addition to that every
student has to pay Rs., 2000 as fee also.
This sysfem has been legalised by the Pre-
sident’s rule in Karnataka...({Interrup-
tions). : -

THE DEPUTY CHAIRMAN: Pledse
do not disrupt the House. 1 I8 not be-
coming of you to talk like thet,

AN HON. MEMBER: You  should
not be over-sensitive.

THE DEPUTY CHAIRMAN: I am

" sorry to say that you should mot behave

like that. (Inferruptions). He is making
a sptech and you should listen to him.

SHKI N, E, BALARAM: I am talking
to you, i :

THE DEPUTY CHAIRMAN: I am
listening to. you provided your people will
allow me to listen,

SHRI N. E. BALARAM: Please do
not worry. (Inferruptions),

THE DEPUTY CHAIRMAN: 1 am
worried about it because I am sitting in
the Chair and I want to hear what you
are saylng and they want to disrupt the
House, Therefore, ...
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Sl:ml N. E, BALARAM: You listen
to me. Jf you cgn't do that, you vacate
- the, Chadr,

THE DEPUTY CHAIRMAN: No, 1
wpq’( vagate the Chair, . I will ask them

0 vacate, -

SHR1 N. E. BALARAM: The point
Jams.m,.mnmmkembm
Karnataia. .

(Mr. Chefrman in the Chair).

. e domanding elections, except the
wen(l) leaders. 1 wapt to say that.
They are pot demanding elections, They

are not thinking in termg of elections,
Accnrdmg to my guess, political guess,
‘tbcydonotknuw they are not certain
about the outcome of elections, if you
condwthadcctipmmw They are not
very certain pboit the outcome of the
llmbn:
That is the only simple reason. There is
fo other “eason for with-holding the elec
tions thers. I demand that thls Resolation
should st be accepled by the Hoose, 1

request thy Home Minister that he shouid -

oot be ¥awue in his reply because. he has
been saying that clections will be held
as quickly as possible, He should give
an asswmeuce to the House that elections
there wilk be held along with Lok Sabha
elections, But _ suppose Parliamentary
slections are not held, 1 do not know
what will bappen, The entirp Boforg his-
tory ‘has clouded the whole country, I
do not Wow what is going wromg. Mr.
Ram is tuday conducting a press confes-
snce | de not know what he is going to
say regwrding the Bofors case. I do
ot knem what §g going to happen.
i you are going to hold elec-
tions to Tarlismant then Karmataka elec-
Hions muM also be held alomg with #.
t?:nththum I oppose the Resolu.

SHRY iLSWAN‘-P-- SINGH (Rajasthan):
My.. Chb'man, we meet in the shadow
* of Bofes. Boforg has so affectsd evesy-
thing, every single. .. (Inferruptions) .

SHR? PAWAN KUMAR‘ BANSAL
(Punjak)  They have lost their balance
.. (Interrupiions) ,

they are afraid of the election -
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SHR1 PARVATHANENI UPENDRA:
‘Bofore’ is pot umparliamestary.  They
are suffering from Bofors phobia; other-
wise, Sir, you declare ‘Bofors’ as unpar-
knenta.ry <They suffer from this pbo-

. , (Interpuptians) .

SHRI PUTTAPAGA RADHAXKRISH-
NA (Apdbra Pradesh): Why are they
afraid of Bofors ? They are very semsitive
to PBofors. .. (Interruptions).

MR, CHAIRMAN You speak on the
wohject. d

SHRI JASWANT smdn: Mr. Chak-
maR. ..

SHRY BUTA SINGH: As already ma-
nounced, Prime Minister will make a
statement at 12.50.

SHRI JASWANT SINGH: Mr, Chair-
map, on 8y important an isste as federal-
fsm in the country, federal structure of
the counfry, the quesnon whether there
should be elections in time or there
should not be electiony in time, whether
peofle of Karnataka should get their
vightful due by exercising thelr franchise,
it i* my spbmission that all these decisions
ate npw being taken under the ahadow
af PBofors, .. (Interruptions). )

SHRI PAIVATHANENI UPENDRA:
What is wrong with tlut? (Iaterrup~
tions),

BT mmri‘aq (w7 m)

-'M AT T lrai-ﬁrt?

favgara woi7 fag & saee ¥ §,
AN AT F geEE F

3o PEITT WERY WA (Trore-
m) ot /T 1@ & T faar ol
§ wfp T DB s Hfga
gt qor &1 aiyfre S ogwar W
§ Py fa Bw ¥ gz W
wtggcm?q Fﬁ'ara'@gc

 (vowem) L.,
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AN " KON. MEMBER : They have

no right to talk about Bofors, they have
np moral to talk about Bofors.

SHRE V. SHIV SHANKER: Mr.
Chairmryn, Me, Jaswant Singh may go
on. Tbhe Home Mlnlster will ﬁttmgly rep-
ly to him, :

SHRI IASWANT SINGH: Mr. Chair~
man, it vis not necessary for the Leader
of the HWouse to state the obvious, Not
only will the Home Minister reply to me,
indeed " i obliged to reply ‘to all the
Membesy who have participated in the
debate.

MR. CHAIRMAN: You may confine
" yourself to Karnataka. Please ,talk about
Karnatal:a,

SHRY TASWANT SINGH : I am very

much ‘on the subject, I am remindeq here

of my late friend Piloo Mody who dis- .

tinguishied this House for many years, he
had once come to a situation to say that
he had mrely to utter 5 word—in a
differen? ontext-——and the ruling party
would rise, in column. We have come to
a situatirn where today the Doordarshan
and tha All India Radio have stopped
using the word ‘Bofors’, Therefore, when
1 say,..(Interruptionsy. 1 am .talking
about K2 nataka. My submission iy in-
deed about Karnataka. I gm saying that
the decision to defer the elections in Kar-
nataka t=; not tecen taken keeping in
mind at «l1 the welfare of the people of
Karnataka or the requirementy ~of the
Constitutlen which enjoin upon the Gov-
ernment % have elections even after the
Presxdenf ‘ rule js *declared, T am not
convinced in nry mind about the reasoning
given by the. hon. Home Minister. In-
deed he %ag informed .the House that we
are not holding the elections in Karna-
taka based on the report of the Gover-
nor, becyuse we are not sure that the
elections -will throw up a situation of po-

litical stability. This is , very new rea- |

soning, “This is an extremely dangerous
thesis thit the hon. Home Minister has
propoun‘cd. ‘Through what agency have
they arri"ed at such a decision to prejudge
the election, that ho indfter when' the ele-
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tions ‘are held in Karnataka, if they are
held now they are not likely to result in
situation of political stability and, therc-"
fore, the Government of India ‘have de-
cided to defer the holding of these elec-

tions. If the same ‘decision, the same the.

sis were made applicable across.the board
of the ;country, if- the same thesis. were
made applicable indeed to parliamentary
elections, where would the country end
up? That is why I started by saying that
everything is under - the -shadow of ~Bofors.
Even routine decision's, even  necessary
congstitutional obligations of the State are
today governed by considerations over
which the shadow of 'Bofcry looms. ~ It
is because -of this.. .

SHRI SYED -SIBTEY RAZI (Uttar
Pradesh): - You asked for a discussion on
Bofors yesterday. (Interruptions), 1 am
on a point of order, I want your pro-
tection Mr. Chairman, I have a right
to raise a point of order if somebody is
misleading the House.

Mr. Chairman, very gracefully you
gave a Tuling, yesterday that the Govern-
ment was ready to discuss the issue of
Bofors then and there, Then they made
a tider and they ran away.- My point
of order is that when you have already
given a ruling that they . could dis-
cuss the  “issue of Bofors right now,
why is he trying to “refer to
Bofors now?. .He is trying to do so
with malicious inténtion. He has no
right to refer to Bofors now. He may
be ask.ed not to waste the time of this
House

'SHRI A. G. KULKARNI (Maharas-
tra): There are very few saner ele-
ments in the Opposition parties, One
of them is Shri Jaswant Singh I want
to know from hlm when he is speaking
of Kamataka whether he is aware of
the type of corruption that was being in-
dulged in Karnataka by  the previous
Janata Government and the Chief Minis-
ter who is now facing an enquiry,
(Interruptions) Instead of maintaining.the

.chant “Befors, Bofors”... (Interruptions)
Bofors is not the' panacea in this coun-
try... Everywhere we hear of corrup-
tion... There is a totally corrupt mafia

present in. .. What right has My, Jaswant
Singh to spedk about corruption ?
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SHRI GURUDAS DAS GUPTA (West_
Bengal): I do not know why the Trea- *-
sury Benches are so much allerglc to the ]

wqrd “Bofors”?

SHRI A, G. KUDKARNI We are not
allergic to “Bofors" but to Shiv Sena..
You are a communist. ..

SHRI GURUDAS DAS GUPTA:

Congress is the worst. form of colluders

"with communalism.

" THAKUR JAGATPAL SINGH: You
are, colludipg with communai and reac-
tionary forces combmed

" &t TEETR TrAeAt [ ST qU
T, faat qar FT, GrRT Citg

(fuaaﬁ)
ST TR f’az Ca AR CH
% = A st :Tt‘trr . (F@aegw)

SHRI JASWA-NT SINGH: Mz, Chair-
man, I was interruptedd by my good friend
Janabe Sibtey Razi Sahib, who too spoke
only of Bofors, thus underlining precise-
ly the point I am makmg that we are
discussing everything in the House under
the shadow of Bofors, My good friend,
Appa ‘Sahib Kulkarni spoke of corrup-
tion. . .

] gm’ta fag agaarfam (fagrz)
:rg‘r Aqr 93 € |\ cadEar gwtw
g g TW A o Jar g
AR Atk F g W AN r-ﬂ‘r
Ruwfay #7 ard #3 €. . . (Fwawe)

'SHRI JASWANT SINGH: Mr. Chair-

man, Sir, my good friend, Appa’ Sahib,

whom T hold in high‘regard, spoke of
corruption spreading across various parts
of the country, . I would -finish in just
two minutes Sir, My good friend, Appa

Sahib, has spoken of corruption all over

the country. Now I would like, in
counter,- to ask him: does the corrup-

et he speaks of in any sense con-
dene the cormruption attendant upon Bo-
fors? - Thereforg the point I am trymg
to make,.. -
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SHRI P. SHIV SHANKER: May. I
just ask you-one question? You had gone
to London to, make extemsive investiga-
tions on Bofors, Even you had gone
to,, §tockholm. But you found nofhing.

SHRI DIPEN GHOSH (West Bengal)
Tomorrow you will- find it.: "

SHRI JASWANT SINGH Mr, Chan'--
man, 1 do submit W‘lth doe’ reSpect to: -
the Leader of the MWouse that because of
the interruptions, I actually could oot
hear what he has asked me tO clanfy :

Would he kindly repeat it.... Sir, yon:
_ are not giving me extra tun_e,
MR, CHAIRMAN: I have already

given you extra time....Please dont. dis-
turb him.- Let him conclude.

SHRI' JASWANT.SINGH: I do, Sir.
I will" abide by your decision to the se-

- cond. T I have two minutes;, ag you

say. , .

MR. CHAIRMAN : Out of Which 45

_seconds are already over, I am counting

what time you have taken.

SHRI JASWANT SINGH: In 45

secqnds_. e

MR. CHAIRMAN: You thave one
mmute 15 seconds, : :

SHRI JASWANT SINGH: Su', in one -
minute 15 seconds I would like to reite-
rate that even an important discussion,
even an important issue like the future
of Karnataka, the expression of the will
of the people of Karnataka™ig today be-
ing judged under the looming shadow of

" Bofors. It is being judged.and it is being

decided by an extremely- dangerous thesis
which the honourable Home Minister has .
rropounded that because they, in their
subjective manner, have come to a deci-
sion that elections now in Karnataka are
not likely to throw up a stiuation of poli-
tical'stability, therefore, the Union Gov-
ernment is in a pesition to ride roughshod
over the wishes of the people of Karna-
taka and defer elections. - I submit,
Sir, that this is an extremely dapgerous
thesis, . This thesis ‘is being propounded.
only because the Government i fearful
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om Motm ‘that is moved by
the “honourable ﬁome Minister,

STATEMENT BY PRIME MINISTER

THE PRIME MIMSTER (SHRI
"RMTY GANDHEI): My ﬂ‘ﬁﬂg& Sir,
thirty seysp years paq. speaking in  the
s Sabhs, Pandis Jawaborlal” Nebry
said:

‘“We certainly attach. importance to
indmtry bui In the present comtext we
atich far greater ifyportance to agri-
cultre and food smd’ maiters pertain-
ing to agriculture, If our agricultu-
fal foundition is mot strong then the
industry we seek to build will not have
s strong basis either. Apart from that,
the situat:on in the country today i3
such t‘qat, tog;; front cracks up,
ything eis; wiil crat:k up tod.
refore, we darg not  weaken our
food front, If our agriculture becomes
sp-on y gntrmched, a3 we hope
it will then it will be relatively easy
for us to progress more rapidly ‘on
the industrial front, whereas if  we
concentrate only “on mﬂustnal deve-
lopment and leave agriculture in  a

weak condition we shall witimptely ‘be .

weakening induptry. That is  why
pamacy atteption has besn given fo
ageiculture and food and that, 1 think,
is essential in a country like India at
the present moment.”

(Interruntions) . . .-

DHURY'( l}dhrn Pradesh) Wherg are

the comes (rmerrupnons) How
many caq takq one copy‘? (Imermpu
tions) . , ‘ i ﬂ ik ;|

MR. CHAERMAN Office did not have
enough copies. So, the number of co-
piss We hatl have been d‘zstributed to the
Members who are putting question  or
ueld’ng ‘clarifications,” So, other Mem-
bers” li'e nquested to hear earefully
(Frterritptions). ..
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Prime Minister 49

SHRI YASHWANT SINGH (Bihgr):
Let us adiourn the House... (nterrug-

tians) ..~

SHRI RAJIV GANDHI: Thisty-seven
years later, the time has comg for u, to
reiteraip that the hights national ETWY
must be given to the fammer, fo farming,
to food and agriculturs as the corner.

. stong of ppr gaogomy.

PROF, SOURENDRA
CHARJEE (West Bengal): Sir...

MR, CHAIRMAN: Please st dawn.

PROF. SOURENDRA = BHATTA-
CHARJEE: Where are the copies of the
statement? i

MR. CKAFRMAN You -can go out i
you like. (Interruptions)

SHRIMATI RENUKA  CHOW-
DHURY: You cannot say like that. (In-

terrupnons)

SHRI DIPEN GHOSH (West Bengal):
What is it?2 (Interruptions) Tt is the
responsibifity of the Department of Pas-
liamentary affairs (lmermpﬂom) R

SHRI wrv GANDHI: Mr, Chaire

BHATTA-

. map, Sir, Iwuldrgqugstthgbon Mem-

bers' from thy Ogposition ™t to et
excltqd at the Chair, If there has been
litthe bit of slipuup in the number ot
copies, it is Government’s fault, not the
Chair's fault. I request them a0t to
take nt up. (Intermpmom')

Much has happémed in these 37 yeam.
No longsr are we threatened with fa-
min¢, No longer is the begging bow!
waiting to be taken out of the cupboard.
The agriultural policies followed by
suomuvq gpvemments over foy de.
cades of freedom have set the stage for
the cpochal transforp;mtwq that hay taken
place in Indigp agriculture,  True, therQ
was g sqVere sﬂback during the three
year tragedy of Jamata rule. (In(gz-
rup!lam)

SHRI YASHWANT SINHA: How do.
you say that 2’ (In!ermpllons) ~ o

. SHRI M. S. GURUPADSWAMY
(Karnataka): On a point of order, Sir?



